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’g. The learned councel fer the stplicant submite
that sucl & willirgress war never Civern, He further gubmie

e file ¢ deraited refrecertetion te re-trarzfer hir buck teo

T L AT L I by ¢ S T

fos

Chit ke Cigheture vas tiken on @ blank paper anid on tha

somethlné was typed statln; that he aﬂ w111 ng to ge te Mumbai,

be oy

N TR 1 [ T

Such records sheuld not[jcpenae‘Lfc. issur f the trarsfer drde;

However tie giplicernt har net Irroduced eny velld evidepnce td

. R . ~ . - ]
ceme to, v conclugion ¢° fteted by him. Ip the absence of |any

valic esuviderce the Court or Triburil should not take & haﬁt#
r ‘ v

AnClgior iy thie corpeciici, LT

o

. . in view ¢f what is tated ahcve, we sre of the

¢ “tion ihaet the ends of justice will be mot it the applicaort

7 NY\) .
induaﬁ Fermitied Lo file & t*prrientation to the corcerhed

within 3 week frep today, .
the =sim~ ahuuld be disrosied of by the cem, etent cffic1‘. vtk
three wecns from the Agta of receiypt of th ', represertgticn,
Till such ‘time the dispesal of thes rcpr-scntgticn &% sbicwe tfh
appljcant,‘if sc gdvised, ey sutmit 5 leave application and
“hie lagve 3 requested fhould be granted in accorcdance with

rules, - . -

‘i

7. . un Caste the Liherity concerned decides that the

miver~nt ordéer sheuld stard aced then the applicant is rerit

Secunderaca after joining at Mumbai. 1f Such & represertaoth
-t receivsd op his jeining et Murbzi, the game should te
CensS.loivd Ly the competert authority in &ccordance vith rule

Tympebtheticzlly whck & next VaCENCy erires at Secunderabgad,
!

&, “he CA is dispesed of at tie acdiricsicn stage itself

¢n the sbove terms. Lo cests, !
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Prem ¢ labeurer (Bx Bsetuader)
TGAPPA

K. No. 1583, Risale Dasar
Belcrum Pont
Beounderabsd - 500010

Te
The Comesndant
AOC Contre
Becundersbad - 500018
oub NN FONTING 70 COD WIMBAI s REGARDIRG
Ranpec ted Sir,

In this senmeotion, 1 mhmit iy npsettatisn

®
\SD

)
EAY Hydurabed dsted 06 Fov 1996 in OA Mo 1245 of 199 filad by

oaid novement erder.

Thizre is ue ether earming memher in the failly ant
S8 Ry Sarmings snly. Ow of my doaghter Rua; ¥ |

i:r Sadhams Nenisy m:: Sehsol, Belarw mm;mu-u. )8
i adpdemis y ear ad preparing vigeweusly fer her Publie
Suring Nar/April 1997, Ay sert of SLyvrubase or -

affeet hor aduoationsl earecy aitd Moy fatwre
salary, I ssnnet admisin seperate fuidly at 8

ts TOD Nwbai om permarent pesting. In thiy comeotion, I en enmtlesing Derewit
e Besatile csrtifieste in prodf o lur stuly in Salbhans Nandir Righ Seheol,
Seountoradad - 10. That aparent as has elresty beon sdinttied by me abew, ny
vife 10 a Beart patlont and 16 ¥ evetving oontimseusly treatment for Hyped temai
i Servieal Cancer from te N N.J. Caveer Houpital, yreseription lssuved by
Hoayital on 04 Bov 96 10 alev endlosed Bevewith. Awy byeak in T trestment

result i grave danger to her 11f 1teelf. It By plense
poe e irstruotions of the Covernient of India, the Oreup ‘D' anple

tHhe mbjeoted to tramfer to o diotant place

+ This s becouse of

ir sselo-stemomic waker Daokgrsund, Ny junier, Shri Rajenirsn is resaimed

here while I em trensferred te & fur off place
Admimgtration. This smsunts te harusument to

Gevermment of Indis in its instruotions ¢ontained in the Broshure

an? sunetesaions.

In view of the p-reonsl 2iffioulties oxplained by me adove
eirounstances mentiened sdove, I Tequest that the mevenent order
issmd to m direotirg me te proeeed to 00D umbal en pormarwnt

Omlh‘. M) S 4D serl b w4 sirseusn
cause great injustice and graw misery to my ¢

s - bR

for the ressons best knewn te
mn 50/8T effieial ferdidden dy
on remervatio

alse the
ated 14 Oot o
sting may be
. L X L NI 0“ .. 1t '.ul(.
ad te mymlf. Hence, I

pray that ny case may de congidered ymputhetically for retemtion in

Secinderadad only,
I may elso submit thet I haw met given wi

1lirgnens te preceed to COD

Nusbat on 14 Oct 96 eo exk olaimed by the afnimietration befeore t Ron'ble

#idunal,

Oonﬂ...rfi.. .
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Bir, farther 1t 1o far yeur kind intermation that I have mot been peid uy

- Balery for O menth of ot 1996 till new. The Bunws foride war 199396

&

wed slrvealy Been patd to the ether Stalf, Wi Gie owme 15 not peié(tome. I
an finding 1t wry 4ifficult to meintain without eslary. Hemce, Iregtest that
the s say o paid to m imcediately.

Biry at Al time of my posting to AUQ Cemtre Syounbersded my rey
wag Ry, 1070/- pis 4.0, during the ear 1990, Put till date even
the Julgerent 1ss08 by Gt Ryde in CA Po. 44/9%, my pay weale ant
forther inorements in %o soele of pity of Be. 9502011504582 30-1%60 hae
ot1ll not 90 fur beed olsimcd vk peid teo wm.

_ In view of the adowe, I with folled hanls yogmet y sur kinseelf te
tuke imwiiste sotien for corresting uy pay end imowvement amd ars 0 -
b peld to we at Yo surliest. Por wbieh act of Xinfeess Y ond my feily
will remsin ever grateful to y ou Sir, e ‘

Mum

Teurs' fadthfully,

Poded 1 1} Yor %%

. : - {WapaP?A)

Exols 1 As otated : | mmr(xx Boo ?)
Copy %o 1~ , '
28 A2 (EiE OIV.3) - for info snd mosssary sotien plaste.
jrmy Begdquerters Siry I may plosse o pested Bk to t IR
DHQ PO, Faw Delhd - 110D%% centye, Bycurderghsd duly pe~i %

inmy eriginad trade of Bostasker ploass.
m ‘ - M llﬂ'l ’1. — |
Wbt :
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!lféle $ 862251/2084 Mukhyalaya

/s
Secunderabad-500010 -~

_station without further delay.

REGISTERED BY POSIT WITH AYD

-Sena Ayudh Corps Kendra
Heagquarters aAlC Certre
Secunderabad-~500015

60128/Pcsting/C ;w/a _ o& Dec 96

Labour &hri Nagappa
H,Ne 15/83, Risala Bazar //f
Belarum . ;

COURT CASE OA NO 1243/96 IN COMNECTION
WITH PERMANENT POSTING TO COD MUMBAL

e Your attentien is drawn tewards the follewing refere

(a) Your applicatien filed in CAT, Hyderakad under
No 1243/96.

(b) CAT, Hyderabad judgement erder dated 06 Mov 96
oA 1243/96. ,

on

(c) Your applicatien, le Nil dated 14 Nov 96, received

on 20 Mov 96 addressed te Commandant, AOC Centre and
t@ DG EME (EME-Civ-3) Army HQ, New Delhi.

2. The transfer order. has keen carried eut as per Army
No 86992/5CT/05-8C(i) ef 23 Mg 96 which is mentioned in
order issued vide AUC Centre letter No 60128/Posting/Civ
14 Oct 96. The transfer is carried out te adjust the suy
and deficiencies. It is further informed that the tranct

the
of

of

NCESE -

copy

HQ letter

move

plus
er of
Civilian persenncls is being contrelled by Army HQ and ngt by

HQ ACC Centre, As such the movement order issued by thij office

stands good. Theréfore, yeu are advised to report te new duty

3. As per existing order, the individual will be paid hi

during the service period only with that particular unit) as

your payments dvee prior to Cet 96 had alrcady boen paid,

bonus for the year 1996 for Es.2317/- (Ruptes two thouvsand &

hundraed and seventecn only) vide Demand Drafi: Mo 212414 of

ig dues

such

The
hree

28 lov 26 has heen forwarded vide this Centre letter to p1502/

Pomis/FF/Cacgh dt 30 Fov 96 to COD Mumbai for further han
ovry to yon. Hewever, the kelance salary for the poricsd

i neg

(.—{ rie "l .8 l.

this Centre) from 01 Cct 96 to 15 Oct 96 has been claimefl and

awvalilted from CbA, The same will e forwarded 10 FOY Un

its receipt for their necessary action,

4. Regarding your kasic pay increment, you have alr

Lt oo

n

zady hoen

lr=a
paid a sum of Rs.11,676/- (Rupses eleven thousand six hindred and
2

ssed

seventy six only) towards the arrears on 28 Anr 94

by CbhA, Securnderakad against the Ceurt JucgmenL On o 46/93,
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5. Further correspondencs may be routed through your presdnt
unit i.e COD Mumbai. lovizver, you are also adviecd to forwgrd \|§
the instructions of Govt of India, under vhich th% group ‘if
employees are not to ke ot jected to trensfer to a distant
place, for our further action as quoted in your applicaticn
at 14 lov 96.
G Please confirm receipté -
- (Prithi &ingh)
- It Col
Centre Quartermaster
for Offg Commandant
Copy_ to -
Shri V BRimanna
' Centrald/Administrative Trikunal
Hyderalfad
Mr V Venkateswara FPao
Advocate
1-8-43,/Ist Floor
Uma Garden, Chikkadapally
Hyder#bad-500020
CCD I~};ﬁrbai - 1, Refer to HQ A0C Centre Movwp order
Kb, DT EC . Ne 60128/Posting/Tiv of 14 Ccotf ¥6.
Wunybﬂ4 ’ _
7 2. You are requested to cenfilrm
receipt of this Zentre letter
No 51502/Bemis/PF/Cash of 30 lov 96
and action taken.
mani,/* G{C/
s —
«&






